
Directorate General of Foreign Trade
UdyogBhawan
DES-V Section

The NC Meeting No.24lAM-17 for ttr. ii..nring )ear 2016-17 to consider rhe cases under Dury,
Exerrption Schemes (Chapter-4) was due for23.02.2017 and actuallt held on 09.03.2017 in Conference Room
No.4 of DGFT under the Chairmanship of Shri K.C. Rout. Addi. DGFT. The following officers were

At the outsct thc Mint:tcs Of NC― /ヽMccting No 23/AⅣ
l― 17 datcd 16.02 2017 actua‖ y held On 02.03.20!7、verc

taken up ftDr ratincatio1l  As thcre、 vas nO amcndinc1lt tO thc samc.thc abovc refcrrcd inilnし
ltcs、 verc adopted
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/Å漱″::|::br illlplcmcntatiOn by thc c0111111ittec without anv aml

23.022016 、vas takcn up 10r discussiOn and thc dccis10n taken in rcspcct Of cach casc is cntllllcratcd bc10wi
ⅣIEETING NUDIIBER      :24/84-AI´ C3/2016 PIIEETING DATE:2302.2017

l

Case No.:8/4/84-

ALC3/2016

HQ Filc

Case No.:26/8/84-

AI」C3/2016

HQ Filc

2 :01/84/050/00!23/AM17/

Case No.:16/18/84-

ALC3/2016

HQ Filc

:01/84/050/00297/´ LルI17/

Party Name:MTv
EXPORTS

Part)Namc:NARASIMHA   Mcet No/Datc:24/84-   status
MURTHY.MR(PROP TECHNO ALC3/2016        Deferred
FLEX INDUSTRIES)      23.02.2017

Decision:(3olllmittcc cOnsidered thc case as pcr agenda and nOted that thc third rcminder has becn issucd tO

R/ヽ、Bangalorc On 08.03.2017 by post tO ftlrnish thc hard cOpy ofthrce set OfapplicatiOn Ofthc Arm  Thc

reply is not rcccivcd sO far NC dccidcd tO thc casc fOr rc_listing On 13 04 2017

RLA F‖ c Lic No/Datei0710109820 Deた r Datc:
16052016            13042017:01/84/050/00032/AMi7/   :07/24/040/00041/AM17/

Mcet No/Datc:24/84-

ALC3/2016
23022017

RLA File l_ic.No/Date:03 I 0g04g69 [)ef-er Date:
:03/951040100137/AMt7t 20.05.2016 1j.0,1.2017

Status
Deferred

鮒緊:1:肥‖糖凛ld凛∫∵l滉
ai鷲r:i%ぬ Jmg山h山山m ttrrS call山∝d tta ttc

)1 02 2017 through c mail tO subrnit thc cAD and
Mcastirclllellt chart Ofthc prOdLICt. Thc rcply is llot reccivcd sO far NC dccidcd tO、

Ⅳait for their reply Thc
case stands deた rrcd fOr re― listing On i3.04.2017.

Party Name:UDYOGI
INTERNATIONAL´
PRIVATE LIMITEI)

Mcet No/Date:24/84-

A LC3/2016
23022017

Status
Deferred

RLA Filc               Lic.No/Datei0210206747 Dcfer Datc:
:02/24/040/00!89/AM16/     09o62016             1304.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and poted that thedeficiencyletterissuedb."-DlPPon l3.02.20LTtothefirrntolndicarethetotal weightoftheexportproduct
indicating rveight of each helmet. NC decided to wait lor their replr . The case stancls def'errecl for re-listing on I 3.04.20 I 7.

Partv

S.No. Narre of the tatives arrd their designation rtnlcnt
l Sh VK.Kohli,DirectOr TC ofЯ cc、 Noida
つ
４ Sh K.C Mcena,DDG DGFT

Shr Nand Lal. Consultant DIPP
4 Shr J D Giri、 Vicc President AEPC
5 Shri R.L Mccna.「 TDO DGFT

4 Case No.:15/18/84… NanlcitlI)YO(lI Ⅳlect No/1)ate:24/84-     status



ALC3/2016            SAFETY APPLレ IANCES    ALC3/2016         Deferred
PRIVATE LIMITED      23 02.2017

HQ Filc              RLA File             Lic No/Date:0210206746 Defer Date:
:01/84/050/00296/AN417/     :02/24/040/00184/AM16/     09.06.2016             13.042017

Decision:Co:ll11littCe considcred thc casc as pcr agcnda along、 vith otllcr relevant papcrs and notcd that the

deflciency letter issucd by DIPP on i3.022017tothcnrilltoilldicatcthctotal、 vcight ofthc cxport prodLiCt

indicati1lg、veight of cach ilellllct  NC dccided to、 vait br thcir rcpl)..  Thc casc stands dcfcrrcd for rc―

listing on 13.042017.

Case No.:5/10/84-ALC3/2016 Party Name:ALOK       Mcet No/Datc:24/84-   Status
INDUSTRIES LIMITED.   ALC3/2016         Deferred

23022017

HQ File              RLA Filc             Lic.No/Datci0310806290 Dcfer Datc:
5 :O1/84/050/00181/AM17/     :03/94/040/00250/AM17/     15072016             13.042017

Decision:Comlllittcc considcrcd thc casc as pcr agenda along、 vith otllcr rclc、 ant papcrs and 1lotcd that thc

dcnciency letter has bccn issL:Cd tO thc Arm On 08.03.2017 by post to fL:rniSh thc nct cOntcnt of input in

export.i:ldividual contcllt quantity、 visc innport and Яnal prodLICt in this casc. NC dccidcd tO、 vait for thcir
rcply. The casc stands dcferrcd for rc― listing o:l 13.042017.

Case No.:9/12/84-ALC3/2016 Parw Name:ARVIND      Mcct No/Datc:24/84-   Status:Reiect
G00DHH′ lン SUIT       Alン C3/2016
MANUFACTURING      23 02 2017
PRIVATE LIMITED

HQ Filc              RLA Filc             Lic No/Datci0810138304
:01/84/050/00200/AM17/      :08/24/040/00141/AM17/      18.07.2016

1)ecisiOn:COlllinittee considcred the case as pcr agcnda a10ng、 vith othcr relevant papers and、 vcnt through
thc details subnlittcd in this case and observcd that the dcncicncy lCttcr has bccn issLICd tO thc Яrm On
6  03.l1 2016 throLigh c ma‖ 10 furnish thc fOHOwing:

1,  Mcasurcmcnt of cxport item provided by thc buycr、 i1ldicating cxport ordcr Number、 style numbcr
etc.

2.  Calculation shect fOr cOmputing the quantity of cOnsulnption of inlpOrt itcm pcr piecc of cxpOrt

item withjustiЯ catiOn

3.  Sketch Ofthe garment、 vith marking

4 CAD ofthc garment wlh cfttcicnc)
The reply is i10t received froill the flrm  Therefore thc(3omlllittee could not calculatc the rcqLliremcnt of

inputs and constrained to rttCCt thc casc

RA conccnl lnay takc neccssary action sulleCt tO Compliance ofother usual cOnditiOns

‐Case No.:10/12/84-       Partv Namc:ARVIND      Mcct No/Datc:24/84-   status:Reject
ALC3/2016           G00DHILL SUIT       ALC3/2016

MANUFACTURING      23.022017
PRIVATE LIMITED

HQ File              ‐RLA File             Lic.No/Date:08101383101
7 :0!/84/050/00201/AM17/      :08/24/040/00143/AM!7/      1907.2016

Decision:Co:lllη ittCC considcred the case as per agenda alongwith othcr relevant papcrs and 1loted that thc

idencicncy lctter has bccll issucd to the nrill on o5 !0.2016 through cnla‖ tO fL:rniSh thc fO‖ 0、vi118:
l.  Mcasurcmcnt of export itcm providcd by the btlycr,i:ldicating cxport ordcr NLlinbCr.stylc numbcr

etc.

2  CalcL:latio:l shcct for cOlllpLlting thc qt:antity of consulllption ol｀ illlport itclll pcr piccc of cxport



item withjustiflcation.

3  Sketch ofthe garment with lllarking.

4.CAD ofthe garment wlh efflciency.
The reply of the Arm is not received so far Therefore the Comlnittee could ilot calculate the requirement

ofinputs and constrained to rqlect the casc

RA concern may take necessary action suoicct tO COlη pliancc ofothcr usual conditions

Case No.:16/12/84-       Partv Namc:ARVIND      Mcct No/Datc:24/84-   Status:Rttect
ALC3/2016           G00DHlLL SUIT       ALC3/2016

MANUFACTURING      23.022017
PRIVATE LIMITED

HQ Filc              RLA File             Lic.No/Date:0810138309
:01/84/050/00207/Aル 117/      :08/24/040/00142/AM17/      190720!6

Decision:Col■ linittec considcrcd the casc as pcr agenda alongwith othcr relevant papers and notcd that thc
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′
1)c number

etc.

2.  Calculation sheet for computi1lg the quantity of consulllptiOn of irnport itcm per piece of export

itcm withjustincation.

3  Skctch oftllc garillcnt、 vith marki1lg

4.CAD ofthc garincllt wI1l c∬ icicilc)'.
Rcpl)is not rcccivcd fl・ om the nrm  Thcrcforc thc Cominittcc cot:ld not calculatc thc rcquircmcnt Of
inputs and co■ straincd to rttCCt thc case.

IRA concern may take nccessary action subJcct tO cO:η pliancc ofothcr usual conditiOns.

‐Case No.:28/12/84-       Part■/Namc:JPM EXPORTS  Mcet No/Date:24/84-   Status
ALC3/2016            PRIVATE LIMITED      ALC3/2016         Deferred

2302.2017

HQ Filc              RLA File             Lic.No/Date:0210206882 1Defer Date:
9 :O1/84/050/00219/AM17/     :02/24/040/00088/AM17/     10.o8.2016             13.04.2017

1Decision:Committec considered the case as per agcnda alongwith othcr relcvant papcrs and notcd that thc
denciency letter has bcen issued to thc nrm on o7.03.2017 by post to fLlrniSh the CAD and CAル l ofthc
product in tllis case   NC decidcd to 、vait for thcir reply   Thc casc stands dcfcrred for rc― listing on
13042017

Case No.:29/12/84-        Party Name:PRIMO        Meet No/Datc:24/84-   Status
ALC3/2016           FASH10NS、           ALC3/2016         Deferred

2302.2017

HQ Filc             RLA Filc            lン ic No/Datei3210077953 Dcfer Datci
10 :O1/84/050/00220/AM17/     :32/24/040/00015/AM17/     11 08.2016             13042017

Decision:(3omlllittce cOnsidё rcd thc casc as pcr agcnda along、、ith otilcr relcvant papers and iloted that thc
application has been referrcd tO DC(MSME)and TC、 Noida br their commcnts.NC dccided to ask thc
Яrm tO furnish the a‖ items Of CAD with specinc sり le nOS alongwith Mcasuremcnt Chart in this case
‐Thc case stands deferred fOr re― listing on i3.04.2017

.Case No.:21/12/84-    Party Name:LOYAL TEXTILE  Mcct No/Date:24/84-   status

ll ALC3/2016        MILLS LTD ALC3/2016          Deferred
23.022017

1ンic.No/Date:3510045009 Dcた r Date:RI′ A「‖c

騰



Decision: Committee considered the case as per agenda alongwith other relevant
application has been referred to DC(MSME) and tc. Noiaa ibr their comments.
their comments. The case stands deferred fbr re-listing on 13.04.201 7.

:01/84/050/00212/´ 、Ⅳ117/ :35/24/040/00025/´ 、M17/ 1708.2016 13.04.2017

papcrs and notcd that the

NC dccided to wait for

Status:Withdrawn

Mcct No/Datci24/84-    status
ALC3/2016         Deferred
2302.2017

Lic No/Date:0410162244‐ Defcr Datei

13042017

Status:Approved

Party Nalllc:GANGA     Mect No/Datc:24/84-
ACROヽVOOLS LIMITED  ALC3/2016

23022017
HQ File RLA File Lic.No/Dare:j010103g30

t2 .0l l84l050t00t92lAMt7 t :30r24t040t0ootgtAMt7 t 29.08.201 6
Decision: Committee considered the case as per agenda and observed that RA. Ludhiana has informed on27'02'2017 that the Adv. Authorisation No.3010103830 dated 2g.0g.2016 r.vas issued on repeat basisunder para 4'12 (a) (vi) of current Hand Book of Procedure. Accordinglv. cornmittee decided ton ithdrawn the case.

Case No.:1/12/84-

ALC3/2016

Case NO.:23/18/84-

ALC3/2016

HQ File

Case No.:5/18/84-

ALC3/2016

HQ Filc

Party NallleiSTAND21

EXPORTS(INDIA)PVT
LTD.

RLA File
:01/84/050/00304/AM17/     :o4/24/040/00082/AM17/ 02092016
Decision : committee considered the case as p-er agenda alongwith other relevant papers and notecl that thedeficiencylefterhasbeenissuedbvDIPP on)2.d.zolototh!firmtofurnishtheibttowinginformation:

l3 l' cornplete calculation indicating the requiremerrt of ra*'material (both imported & indigenous) formanufacture of each show and lor different sizes2' To clarify whether export product will be Genrs Half'Boot (SIoN G-9) /Long Boot (SloN G-10)or simply leather show (SIoN G-14) and also how the requirement of inpLrts given in the SIoN aredifferent in tlris case.
3' Past productiott of itern of expofi vis-a vis consumption of raw rnaterials. both imported &indigenous. drrring the past three years. duly certified by a chartered Accor-rnrant.

Reply' is not received from tlre finn so far. NC decided to \\ait tbr their replr. The case stancls deferredfor re-listing on 13.04.201 7.

Party Name:KUSUMGAR  Ⅳlect No/Date:24/84‐
CORPORATES PVT LTD  ALC3/2016

23022017
RI′ A Filc

,O 
:0ll84l050l00286tAMt1t :03t94t040t004l}tAMt7t

Case No.:8/18/84-

ALC3/2016

Lic No/Datc:0310807617

06092016

驀驚書鮮爵li讐罫tttINil蔀醐確懲轟窯‖榊猟#講I「:
]A,onccrn may takc neccssav actiOn suhicctto compliancc OfOthcr usual conditiOns

IParty Nainc:VENUS SAFETY MectNo/Date:24/84-
&HEAl´ TH PVT LTD.    ALC3/2016

23022017
HQ File             RLA Filc

Lic No/Datc:0310807808 Dcfcr Datci
:01/84/050/00289/AM17/     .:o3/95/040/00207/AM16/     15.09.2016             13.04.2017

Deci,1°
1:C°
mmittcc cOnsidercd thc case as pcr agcnda alongwith Other relevant papcrs and notcd that thc

Status
Deferred



deficiency'letter has been issued to the firrn on 01.02.2017 through e-mail to furnish the manufacturing
process and CAD of the product. Reply is not received from the firm. NC decided ro wait for their replyl
The case stands deferred for re-listing on 13.04.2017.

Case No。 :19/20/84-

ALC3/2016

HQ Filc

Case No。 :29/20/84¨

ALC3/2016

Case No。 :26/20/84-

ALC3/2016

HQ Filc

Case No.:6/18/84-

ALC3/2016

Party Namc:MATRIX     Mect No/Datc:24/84-
CLOTHING PVT LTD    A LC3/2016

23022017

RLA Filc lン ic.No/Datei05 10399790

21.09.2016

Status: Approvetl

Status
Deferred

Status
Deferred

Status
Deferred

papers and noted that the
NC decided to wait for

Status
Deferred

,U :0l1841050100362lAMt7l :05t24t040t00300/AMl7/

Case No.:35/20/84‐

ALC3/2016

Decision: Committee considered the case as per agenda alongwith other relevant papers. Accordingly.
Committee decided to rati$ the norms as applied for by the fiim in respect of the Advance Authorisation
issued in this case as per CAD.
GSM should match in import and export.
RA concern mar take necessarv action sub.ject to compliance of otlrer usual conditions.

HQ Filc              RLA F‖ c Lic.No/Datci0510399815 Defcr Datc:
17 :01/84/050/00378/AⅣ l17/     :o5/23/040/00276/AM17/     2209.2016             13042017

)nda a10ngwith Othcr relevant papcrs and noted thit the
｀
C,Noida fOr thcir cOmmcnts.NC dccidcd tO ask thc
garmcnts with stage wise wastagc、 nlcast:rcmcnt chart
lc stands dcferrcd fOr rc_listi:18 0n i3 04 2017

Party Na:lle:JD.APPARELS  Mcet No/Date:24/84-
PVT.LTD.            ALC3/2016

23.022017

Pattv Namc:AMRITT INDIA Meet No/Datc:24/84-
ASSOCIATES PRIVATE   ALC3/2016
LIⅣIITED 2302.20!7

Party Namc:ORIENT CRAFT Mcet No/Datc:24/84-
LIMITED ALC3/2016

23.022017

RL´ A Filc

HQ File RLA File Lic.No/Date:0510399970 Defer Date:l8:01/84/050100372/AMl7/ :05/23t040100090/AMt7/ 01.10.2016 13.04.2017
Decision: committee considered the case as peragenda alongwith other relevant papers and noted that thedeficiency letter has been issued to the firrn on oI.o:.zol7 tirough bv post to furnish the.fustification ofrequirement of higher w'astage in this case. NC decided to wait lor theii repl1. The case stands deferredfor re-listing on 13.04.20 | 7.

19
:01/84/050/00369/AM17/     :o5/24/040/00311/AM17/

Lic No/Datc10510399975 Dcた r Datc:
03 102016             i304.2017

Decision: committee considered the case as per agenda alongwith other relevant
application has been referred to DC(MSME) and rc, Noiau-for their comments.
their comments. The case stands deferred for re-listirg on 1i.04.2017.

20

Party Namc:PREMIER FINE
l´INENS PRIVATE
LIMITED、

RLA File

Mcet No/Date:24/84-

AL´C3/2016
23022017

い
財

Lic.No/Datci3210077997 Dcfcr Datci



:O1/84/050/00287/AM17/     :32/24/040/00021/Aヽ 417/     04 102016 13042017

Decision: Committee corrsidered the case as per agenda alongrvith other relevant papers and noted that the
deficiency'letter has been issued to the firm on 01.02.2017 throLrgh email to firrnish the stage wise
wastage. marrufacturing flow chafi and CAD of all made Lrp of the product. The reply is not received
from the firm so far. NC decided to wait for their reply. The case stands deferred for re-listing orr
13.04.2017 .

Case No.:62/20/84-

ALC3/2016
Partl Mcet No/Datc:24/84-
Namc:CONNOISSEUR  ALC3/2016
FASHIONS         23.022017

HQ File RLA File Lic.No/Date:0410162348 Defer Date:
2l :0118410501004051AM171 :04l24l040l00tl4lAMt7l 05.10.2016 t3.04.20t7

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their cornmenrs. NC decided to ask the
firm to f,urnish the CAD/CAM. Measurernent chaft. Manufacturing process alongwith stage wise wastage
of the product in this case. The case stands det'erred for re-listing on 13.04.2017.

Status
Deferred

Party Name:ORIENT CRAFT MeetNo/Date:24/84-   Status
LIMITED             ALC3/2016         Deferred

23.02.2017

RLA F‖ e              Lic.No/Datci0510400110 Defcr Datc:
:05/24/040/00323/AM17/     17.10.2016             1304.2017

Party NamciSIPL TEXTILES Mcct No/Datc:24/84‐    status
PVT.LTD             ALC3/2016         Deferred

23.02.2017

RLA F‖ c              Lic.No/Datc:0510400157.Defer Datcl
:05/24/040/00315/AM17/     19.10.2016             13.04.2017

Party Namc:SUPREME     Mcct No/Datci24/84-   Status
NONヽ′OVEN INDUSTRIES ALC3/2016        Deferred

iCase No.:24/20/84…

ALC3/2016

っっHQ Filc
^‐
 :01/84/050/00367/´ Mゝ17/

Case No.:30/20/84-

ALC3/2016

HQ Filc

:01/84/050/00373/Aル 117/

Case No。 :33/20/84-

ALC3/2016

HQ Filc

:O1/84/050/00376/AM17/

Party Name:ORIENT CRAFT McctNo/Date:24/84-   Status
LIMITED             ALC3/2016         Deferred

23.02.2017

RLA F‖e                lン ic.No/Datc:0510400059 Dcfcr Datci
:05/24/040/003!3/AⅣ117/     06.10.2016             13.04.2017

Decision: Committee considered tlre case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on r 3.04.20 r 7.

つ

´

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on r3.04.20 r 7.

24
Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case and obsen,ed that the deficiencl letter has been issued to the firm on
01.02.2017 through e-mail to furnish the-justification of higher wastage of the product. The reply is not
received from the firrn. NC decided to wait for their reply. The case stands deferred fbr re-iiiting on
13.04.2017 .
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PVT LTD 23.022017

HQ File RLA File Lic.No/Date:0310808585 Defer Date:
:01/84/050/003591AM17 t :03l95l040l005s3lAMt7l 20. I 0.201 6 t3.04.20t7

Decision: Committee corrsidered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case and observed that reply' received from the tirm on 11 .02.2017 . NC
decided ask the firm to furnish the item wise details as tlre firm's repl,v- is not sufficient as desired by NC
and deferred the case for re-listing on 13.04.2017.

Case No.:22/20ノ84-

ALC3/2016

HQ Filc

26:01/81/050/00365/AM!7/

Case No.:36/20/84-

ALC3/2016

HQ File

27:O1/84/059/0,379/AM17/

Case No.:19/18/84-

ALC3/2016

HQ Filc

Partv Nalllc:ARVIND
LIヽ41TED

Party Name:AUGUSTAN
KNITWEAR PRIVATE
LIMITED

RLA F‖ e

Meet No/Date:24/84¨     Status
ALC3/2016         Approved
2302.2017

Lic No/Date:32!0078010
26102016

Party Name:PINNACLE    Ⅳlcct No/Datc:24/84-   Status
CLOTHING CO,        ALC3/2016         Deferred

2302.2017

RLA File                Lic.No/Date:0510400240‐ Defer Datc:
:05/24/040/00348/AⅣI17/     24.10.2016             13.04.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case and observed that the deficiency letter has been issued to the firm on
01.02.2017 through e-mail to furnish the CAD. Justification of fabric requirement of the product. The
reply is not received from the firm so far. NC decided to wait for their replv. The case stands deferred
for re-listing on I 3.04.201 7.

Mcct No/Datc124/84-

ALC3/2016
23.022017

RLA File              Lic No/Datc:0810138963 Dcfcr Datci
:08/24/040/00297/AM17/     25.102016             13.042017

Status
Deferred

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to ask the
firm to appear before NC on 13.04.2017 to explain their case alongwith photograph of manufacturirrg
process and stage wise wastage of the product in this case. The case starrds deferred lor re-listing on
13.04.2017.

28 :01/84/050/00300/AM17/     :32/24/040/00022/AM17/

Decision: Comrnittee considered the case as per agenda alongrvitlr other relevant papers and w,ent through
the details submitted in this case. Accordingl.v, Comrnittee decided to ratifr the norms in respect of tlre
Advance Authorisation issued in this case as applied for.
RA concem may take necessary action sLrbject to compliance of other usual conditions.

Case No.:5/16/84-

ALC3/2016

29 11):1):50/00279/ANl17/

Party Name:BUILDMET    IMcet No/Date:24/84-
FIBRES PVT LTD,       ALC3/2016

23.02.2017

RLA File              Lic No/Date:0710110601‐ Dcfer Datc:
:07/24/040/00234/AM17/     28 10.2016             !3042017

Decision: Conrrnittee considered the case as per agenda and observed that the lrarcl copr of the application
has not yet received frorn RA, Bangalore. NC decided to call the three set ol'application iiom RA,
Bangalore. The case stands deferred for re-listing on I 3.04.20 I 7.



Case No.:21/20/84-

ALC3/2016

HQ File

:O1/84/050/00364/AM17/

Case No。 :55/20/84‐

ALC3ノ2016

HQ File

31 :01/84/050/00398/AM17/

Partv Namc:UNITED
LEASING AND
INDUSTRIES LIMITED

Mcct No/Datci24/84-

ALC3/2016
23.02.2017

Party Name:JIVA DESIGNS  Meet No/Datei24/84-

(P)LTD、             ALC3/2016
23022017

RLA File              Lic.No/Datc:0510400316 1Defer Date:
:05/23/040/00350/AM17/     28 10.2016             13.04.2017

Decision: Comrnittee considered the case as per agenda alongw'ith other relevant papers and went through
the details subrnitted in this case and observed that the deficiency letter has been issued to tlre firnr on
01.02.2017 to furnislr the CAD of the product. Reply is not received fronr the finn so far. NC decided to
wait for their repll. The case stands deferred for re-listing on 13.04.2017.

Status
Deferred

Status
Approved

Status
Dcfcrred

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case. Accordingly. Committee decided to ratifi'the norms in respect of the
Advance Authorisation issued in this case by'allowing 70% wastage on net content in the export product.
GSM should match in import and exporr.
RA concern may take necessary action subject to compliance of other usual conditions.

RLA File              Lic.No/Datci05!0400361
:05/24/040/00375/AM17/     04.11.2016

Party Nalne:FRONTIER    Mcct No/Datc:24/84-   Status
PROTECTIVEヽ VEAR      ALC3/2016         Deferred
PRIVATE LIMITED      23.02.2017

RLA File               Lic.No/Datci021 020713! Dcfcr Date:
:02/24/040/00148/AM17/     11・ 11 2016             1304.2017

Party Name:FRONTIER    IMcct No/Datc:24/84-   Status:Approved
PROTECTIVEWEAR     ALC3/2016
PRIVATE LIMITED      23 02 2017

RLA F‖e              lン ic.NO/Date:0210207!30
:02/24/040/00147/AM17/     1! ll.2016

‐Case No.:23/22/84-

ALC3/2016

32器晶月5ν0042りAM17
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comnlents. NC decided to wait fbr
their comments. The case stands deferred for re-listing on 13.04.2017.

33

Case No.:24/22/84¨

ALC3/2016

HQ File

:O1/84/050/00430/AM17/

Case No.:14/18/84-

ALC3/2016

HQ Filc

iOI/84/050/00295/AM17/

Decision: Committee considered the case as per agenda alongwith other relevant papers. Accordingll.
Comrnittee decided to ratifv the norms as applied for by the firm in respect of the Advance Authorisation
issued in this case as per CAD.
GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

Partv Namc:BUILDMET    Mcct No/Datc:24/84-
FIBRES PVT LTD、        ALC3/2016

23022017

RLA F‖ e              Lic.No/Date:0710H0678 Dcfer Date:
:07/24/040/00252/AM17/     ‐23 11.2016             13.04.2017

０ａＣｈ̈ｐｐａｅ
ｈｒ

‥０ｙｐＯＣ
ｄ
ａ

ｈａｔｔｈｅｈレ
Decision: cornrnittee considered the case as per agerrda and ohserved



has not yct receivcd from RA,Banga10re. The casc stands dcfcrred for rc― listillg on 13 04 2017.

Case No.:50/20/84-

ALC3/2016

HQ Filc

Case No.:29/22/84-

ALC3/2016

Case No.:30/22/84-

ALC3/2016

HQ File

Case No.:6/22/84-

ALC3/2016

PVT.LTD.

RLA Filc

Party NamciSURYA
TEXTECH.

Partv Nalllc:AM RIT

EXPORTS PVT LTD

Part).NamciCITRUS
FASH10NS PRIVATE
LIMITED.

RLA Filc

23.022017

Lic.No/Datc:0510400451‐ Dcfcr Date:

Status
Deferretl

Status
Deferred

Meet No/Datc:24/84-    Status

ALC3/2016         Approved
23.022017

Lic No/Date:0210207149

Status
Deferred

Par～ Name:HIGH       
～
lcct No/Date:24/84-  status

PERFORMANCE TEXTILES ALC3/2016        Deferred

:01/84/050/00393/AⅣ :17/    :05/23/040/00356/AM17/     24.ll.2016 13.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to ask the firm to furnish the net
content of each items of export irr this case. The case stands deferred for re-listing on 13.04.2017.

Case No。 :37/22/84-

ALC3/2016

36 11)i[|):50/00443/AⅣ
l17/

Mect No/Date:24/84-

ALC3/2016
2302.2017

RLA Filc               Lic.No/Datc:2210015599 Defcr Datc:
:22/24/040/00077/AM17/     24.11.2016             13.042017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida and DIpp fortheircomments. NC decided to
waitfortheircomments. Thecasestandsdeferredforre-listingon 13.04.2017.

Mcet No/Date:24/84-

ALC3/2016
2302.2017

HQ File RLA File Lic.No/Date:0210201t57 Defer Date:
37 :0ll84l050l00435lAMl7l :02t24t040t00r64tAMtzt 25.11.20t6 13.04.2017

Decision: Cotnmittee considered the case as per agencla alongwith olher relevapl papers and noted t5at the
application has been referred to DC(MSME) and TC, Noida for tlreir commenrs. NC decided t. ask the
firm to furnish the CAD/CAM. Measurement Chart alongrvith stage wise wastage irr this case. The case
stands deferred for re-listing on 13.04.2017.

38 :01/84/0501004361AM17/ :02t24t040r0or5itAMt7t 25.1 1.2016

Decision: Commiftee considered the case as per agenda alongwith other relevant papers. Accordingly.
Comrnittee decided to ratifo the norms in respect of the Advance Authorisation issued in this case on net
to net basis.

RA concern may'take necessary action subject to compliance of other usual conditions.

Party Name:TECHFAB     Mcct No/Datc:24/84‐

(IN DIA)INDUSTRIES LTD ALC3/2016
2302.2017

-,, HQ File RLA File L.ic.No/Date:0310g09395 Defer Date:- :01 l84l050l004l2tAMl7l :0319510401006461AM17 29.t I .2016 13.04.20t1
Decision: Comntittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida ind Dlpp for their comments. NC decided to
ask the finn to furnish the net content of each items in exports in this case. The case stands deferred for

レ



rc―listing On 13.042017.

Case lNo。 :22/22/84-

ALC3/2016

HQ Filc

40 :01/84/050/00428/AM17/

Case No.:53/20/84-

ALC3/2016

HQ Filc

:O1/84/050/00396/AM17/

Part).Nanlc:AMRIT
EXPORTS PVT LTD

Party Name:SHAHI
EXPORTS PvT.LTD

Party NalllciSHAHI

EXPORTS PVT LTD

Party Namc:LINK UP
TEXTILES LIMITED

Mcct No/Datc:24/84-

ALC3/2016
23.022017

RLA Filc              Lic.No/Datc:0210207159 Dcfer Date:
:02/24/040/00168/AM17/     30.ll。 2016            13.04.2017

Status
Deferred

Status
Deferred

Status
Deferred

Status
Deferred

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noidifor their.orr.ntr. NC decided to ask the
finn to furnish the CAD/CAM. Measurement Chart alongwith stage wise wastage in this case. The case
stands deferred for re-listing on 13.04.2017.

41

Party Name:N00RVEER   Mcet No/Datc:24/84-
CREATIONS PVT.LTD    ALC3/2016

23022017

RLA Filc               lン ic.No/Datc:0510400550 Dc飲 〕r Date:
:05/24/040/00424/AM17/     30 11 2016             13.04.2017

Decision: committee considered the case as per agenda alongwith other relevant papers and noted that thereply of the firm has been received on 15.02.2b17. NC-decided ro defer tlie'case for re-listing on13.04.2017.

‐Case No.:51/20/84-

ALC3/2016

42 11):1):50/00394/AM17/

Case No.:54/20/84-

ALC3/2016

4311)3):50/00397/AM17/

Mcct No/Datc:24/84-

ALC3/2016
2302.20!7

RLA Filc              Lic No/Datc:0510400555 Dcfcr Datcl
:05/24/040/00412/AM17/     30.ll.20!6             13042017

Decision: Comminee considered the case as per agenda alongwilh other relevant papers and rroted that theapplication has been referred to DC(MSME) and ic. xoiau ror their comments. NC decided to wart fortheir comments. The case stands deferred for re-listing on 13.04.20 r 7.

Meet No/Date:24/84-

ALC3/2016
23.02.2017

RLA F‖ c              Lic No/Datci0510400554 Defer Datc:
:05/24/040/00404/AM17/     30 11.2016             13042017

Decision: Committee considered the case as per agenda alongr.vith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 13.04.201 7.

Case No。 :61/20/84-

ALC3/2016

HQ F‖ e

:01/84/050/00404/AM17/

Mcct No/Date:24/84-

Al´C3/2016
23022017

RLA F‖ e               Lic.No/Datc:0410162530 Defer Date:
:04/24/040/00!56/AM17/     01 122016            13042017

鶏 l胤 淑 電誕iCr:器∬ ぽ 出 譲 縦 )蹴f響 l偽:糧鷲
「
I=1獅 1淵 :ギ陽

S脳
」∬ 電 燎 1:

Arm tO fllrnish thc skctch,cAD/CAM alld mcasuremcnt c1lart ofthe product in t1lis casc Tlle casc stands

dcferrcd fOr rc― listing On 13 04 20!7
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‐
Case No。 :59/20/84-

IALC3/201`

HQ Filc

45 :O1/84/050/00402/AM17/

Case No。 :25/22/84-

ALC3/2016

HQ Filc

:01/84/050/00431/AⅣ l17/

Case No.:58/20/84-
‐ALC3/2016

1HQ Filc

47 :01/84/050/00401/AM17/

Case No。 :27/22/84-

ALC3/2016

HQ F‖ e

4' ug nir.
:0 t I 84 I 050 I 00422t AM t 1 t

Pa“y Name:EDCONS
EXPORTS(P)LTD

Party Name:ORIENT CRAFT Meet No/Date:241g4_
LIMITED ALC3/20I6

23.02.2017

Party Name:EXEL Meet No/Datc:24/84-
SOURCING COMPANY、    ALC3/2016

23022017

RLA Filc              Lic No/Datci3210078045 Defcr Datei
:32/24/040/00029/AM17/     o2 12.2016             13.04.2017

Status
Deferred

Mect No/Datc:24/84-

A LC3/2016
23.02.2017

RLA Filc              Lic NO/Datc:0210207182 1Dcfcr Datei
:02/24/040/00178/AM17/    lo7 12.2016             13.04.2017

Party Narre:JAI COTTON Meet No/Date:Z4lg4_
ALC3t20t6
23.02.2017

RLA Filc              Lic No/Datc:3210078047 Dcfcr Datc:
:32/24/040/00o30/AM17/     07!2.2016            J304.2017

鵜 留 糖∫服 1里iCr:器∬ rg践 譲 縦 )嘱fttdaJ∞
gW山 dh… たvm pap∝s and n∝ cd tta ttc

、Noida fOr thcir cOmmcnts,NC dccidcd tO ask thc
Arm tO furnish the skctch and illeasurclncnt chart ofthc product in this casc. Thc casc stands defcrrcd br

rc― listing On 13 04 2017

46

Status
Deferred

Status
Deferred

Status
Deferred

1慰Fttj[l翼鳳wttFtri∫ :Tガ l中『謂lill留群It∫精喬騰ぽ魃∬∬ledtlnatttei) Export wisc import details

O Comph翻釧闘αl br Кq面Кmm O針aw m∬
rごl11:L罵1∬鳥?i師:虞 :翼:胤N:t』L∬1胤lC‖鷺祥郡」

‖y♀
l:猟::鵬 :dcた Fed br κttng on ttЮ4謝■

Decision: Comrnittee considered the case as peragenda alongwith other relevant papers and noted that thedeficiency letter has been issued to the firm on oj.oz.zolT ti furnish the justification higher wastage andmeasuremerrt chart of the product. Reply is not received from the firm ,o lur. NC decided to wait for their
,reply The case stands deferred for re-listing on 13.04.2017.

И
十

RLA File
:01/84/050/00433/´ 、M17/    :o5/24/040/004i3/AM17/

Lic No/Datc:0510400683 Dcfer Date:

08 12.2016            1304.2017
Decision:COnl:llittee cOnsidercd thc case as per agenda a10ngwith Otller relevant papcrs and llotcd that thc

application has been referred tO DC(MSME)and TC,Noida fOr their cO:nments NC decided tO wait for

their cOllllllcnts. Thc case stands deferred for rc― listing on 13 04 2017

Case No.:16/22/84-ALC3/2016 Party NameiK JANAVI
Mect No/Date:24/84‐

ALC3/2016
23022017

RLA File Lic.No/Date:0510400705
:05/23/040/00432/AM17/      o9.12.2016

Status:
Approved

Decision:COllllllittec cOnsidercd the casc as per agcnda a10ng、
vith Other relcvant papcrs alld went through



the dctails submittcd in this casc. Accordingly,Committee decided to ratiゝ the nOrms in respcct ofthc

Advance Authorisatioll issucd in this casc bv a‖ o、ving 10/0、vastagc on nct contcnt in thc cxport product

RA conccrn may take necessary action suttect tO COmpliance ofother usual conditions

‐  ICase No.:31/22/84-      Pa“ v Name:ORIENT CRAFT Mcet No/Dttci24/84-   Status
‐ALC3/2016           LIMITED             ALC3/2016        1Deferred

23.02.2017

5013Л児5υ00437AM17 Ъ:がliOЮ043りAMlフ  譜だ嘱υα0510400698 T樹卵|;
Decision:(3ommittec considered the case as pcr agenda along、 vitll other relcvant papcrs and notcd that thc

application has been refcrred to DC(MSME)and TC、 Noida for thcir commcnts NC dccided to wait for
their collllllents  The casc stands dcfcrrcd for rc― listing on 13 04 2017

.Case No。 :18/22/84-      Par"Name:RADIANT    IMcct No/Date:24/84‐    Status
ALC3/2016           EXPORTS            ALC3/2016        Deferred

23022017

HQ File             RLA Filc            Lic No/Datei0510400715 Dcfer Datei
51 :01/84/050/00424/AM17/    :05/24/040/00450/ANI17/     13 122016             1304.2017

1)ecision:(3ominittee considered the casc as pcr agenda along、 vith other relevant papers and noted that the

application has been referred tO DC(MSME)and TC,Noida for their comments NC decidcd to ask the
lflrm tO fLlrniS1l the CAD/CAM,Measurement Chart alongwith Sketch in this case.The case stands

dcfcrred for re― listillgon 13042017

Case No。 :15/22/84-        Part、′Namc:ALPINE       Mcet No/Date:24/84‐    Status
lALC3/2016           APPARELS PVTlン TD     ALC3/2016        Deferred

23022017

1HQ File             RLA File            Lic.No/Date:0510400798 Dcfer Datel
52 :01/84/050/00421/AM17/    105/23/040/00428/Aヽ417/     14 12.2016             13.042017

1)ecision:Comlllittee considered thc case as per agenda alongwit1l othcr relevant papcrs and notcd that thc

application has bccn refcrrcd to DC(MSME)and TC,Noida for thcir commcnts NC dccided to ask the
Arill to fLirilish thc CAD/CAM,Mcasurelnc:lt C1lart alongwith Sketch ill this casc The case stands

‐defcrrcd for rc― listing on 13.04.2017

iCase No。 :34/22/84‐       IPa“y Name:KANPUR     Meet No/Datei24/84‐    Status
_ASTIPACK LTD      ALC3/2016        Deferred'ALC3/2016           PI

23022017

5319脇
5ν0044νAM17 鷺が::90002νAM17 野だ嘱驚

α0610038507讐
肪卵|;

IDecision:(3ollllllittec considered thc case as per agcnda along、 vith othcr rclcvant papcrs and:10tcd that thc

‐application has been referred to DIPP for thcir colη lllcnts.  NC dccidcd to、 vait for thcir conllllcnts  Thc

case stands defcrred for rc― listil18 0n 1 3.04.2017.

ICase No.:26/22/84-      Party Nallle:JIVA DESIGNS Mect No/Date:24/84-   Status
‐ALC3/2016           .(P)LTD.,             ALC3/2016        1Deferred

23.02.201754

1HO lile            lRLA File            lLic.No/Date:0510400895 Defer Datc:

:01/84/050/00432/AM17/    105/23/040/00454/AM17/     .21.122016             13.04.2017

12



Decision:Collllltittee considered the case as per agenda along、 vith other relevant papers and 1loted that thc

application has been referred to DC(MSME)and TC,Noida for their comments NC decided to ask the
flrm to furnish the CAD/CAM、 Mcasurement Chart alongwith Sketch in this case.The casc stands
deferred for rc― listing on 13 04 2017

Case No.:3/22/84-        Partv Name:SECURITY   Mcct No/Date:24/84-  IStatus:Approved
ALC3/2016           PRODUCTS PVT.LTD   ALC3/2016

2302.2017

1HQ F‖ e              RLA File             Lic.No/Date:031081002
101/84/050/00409/Aル :17/     :03/95/040/00720/AM17/    4

21 12.2016

Decision: The Colll:llittce considcred thc case as per agenda along、 vith otllcr relcvant papers and 、vent
through thc dctails subnlittcd in this casc Accordingly,Committcc a■cr dcliberations decidcd to rati″ the
Advancc Aut1lorization issued in this case as pcr、 vrittcn conl:ncnts of DIPP convcyed vide their U 0

No.7/67/2017-TSW dated 17.2.201 7 as detailed belo、 v:―

S No
Export Product Export

Quantity
Irnport item Qty. allowed

1 Sccurity Thread 、vith Magnetic

Coating(9o000 KM)
682200
(KGS)

l UN  1210 Printing ink
COMAG 110S0045

575 120 KGS

つ
４ LUMILUX YELLOヽ V GREEヽ
CD 394

22 5206 KGS

D SCANNING   COMPOIN D
SC‐27

28 180 KGS

4 METALLISED POLYESTER
Fし IM-10 MICRON

2922 540 KGS

CLEAR POLYESTER FLIM
MICRON

4074!00 KGS

6 SP00N HYV 200 ABS Netto Nct
RA conce日l may take neccssar).actiOn suhiect tO COmplia:lce ofother usual conditions

Case No.:8/22184- Party Name:RICHA & CO Meet No/Date:24184- Status
ALC3l20l6 ALC3/2016 Withdrawn

23.02.2017

,o HQ File RLA File Lic.No/Date:05 t040091 I"" :01 l8410501004l4tAMl7l :051241040100472tAMt7t 22.t2.2016
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted tlrat the
norm has already been fixed by NC in its meeting No,22l84 dated 02.02 .2011. Accordingly. Cornmittee
decided to withdrawn the case.

ICase No.:28/22/84-      Party Name:PINNACLE   Mect No/Datc:24/84-   Status

ALC3/2016           CLOTHING CO..       ALC3/2016        1Deferred
23.022017

HQ Filc              RLA Filc             Lic No/Datci0510400973 Defer Date:
57 :O1/84/050/00434/AⅣ I17/    :05/24/040/00466/AM17/    28.12.2016             13042017

1Decision: Conlinittcc considcrcd thc casc as pcr agcnda alongwith other rclevant papcrs and notcd that

thc application has been referred to DC(MSME)and TC,Noida fortheir cOmmcnts NC dccided to ask
‐thc Яrm to lurnish the CAD/CAM and Measurement Chartin this casc.The case stands dcfcrred for rc‐

listing o:11304.2017.

13



Patty Namc:RICHA&CO  Meet No/Date:24/84-
ALC3/2016
23.02.2017

RIン A「‖c Lic No/Datc:0510400978 Defer Datei
:01/84/050/00413/AM17/    :05/24/040/00476/AM17/     28 122016             13.042017

1)ecision:Colnlllittec considercd the casc as pcr agenda along、 vith other relcvant papcrs and noted that thc

dcflciency letter has been issued to the flrm on 07 03.201 7 to ftlrnish thc justincation for requircment of

higher、 vastage alongwith samplc in this case  The case stands dcferred for re― listing on !304.2017

Case No.:7/22/84-

ALC3/2016

HQ F‖ c

Case No.:35/22/84-

ALC3/2016

HQ Filc

:0!/84/050/00441/AM17/

Status
Deferred

58

Case No.:39/22/84-

ALC3/2016

59 13晶
):50/00445/Aル:17/

Party NameiFLEXITUF「    Mect No/Datc:24/84-   status
INTERNAT10NAL LTD   ALC3/2016        Deferred

23.02.2017

RLA File               lLic No/Datc:1110028251‐ Defer Date:
:11/24/040/00003/AM17/    ‐30122016            13042017

Party Name:RAHMAN     Mcct No/Date:24/84-   status
INDUSTRIES LTD       ALC3/2016         Deferred

23022017

RLA File             Lic.No/Datc:0610038523 1Defer Datei
:06/24/040/00033/AM17/     0201 2017             !3042017

Party Name:P K OVERSEAS ‐Meet No/Date:24/84-   status
ALC3/2016         .Deferred
23022017

RLA F‖ c               Lic No/Datc:0510401065 Dcfcr Datci
:05/24/040/00488/AⅣl17/     0301.20!7             !30420!7

Party Name:THREADS    Mcet No/Date:24/84-   Status

(INDIA)LIMITED     ALC3/2016       Deferred
2302.2017

RLA F‖ e              Lic No/Date:0610038524 Defer Date:
:06/24/040/00034/AM17/     0301.2017             13.04.20!7

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application lras been referred to DIPP for their comments. NC decided to wait for their conlments. The
case stands deferred for re-listirrg on I 3.04.201 7.

Decision: Committee corrsidered the case as per agenda alongwith other relevant papers and rroted that the
application has been referred to DIPP for their comments. NC decided to wait for their comments. The
case stands deferred for re-listing on 13,04.2017 .

iCase No.:14/22/84-

ALC3/2016

“13晶児50/00親餅AM副

Case No.:36/22/84‐

ALC3/2016

62119∫ル:50/00442/AM17/

“f謎槻∬
2ν鉾

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their conrrnents. 

' 
}\JC decided to send the

applicationtoDlPPalsofortheircomments. Thecasestandsdeferredforre-listingon 13.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC clecided to wait for their comments. The
case stands deferred for re-listing on 13.04.2017.

Party Naine:FLEXITUFF
INTERNAT10NAL LTD

Mcct No/Datc:24/84‐     Status
ALC3/2016         Deferred

14
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HQ File RLA Filc

23.02.2017            .

Lic No/Datc:ll10028253 Defer Date:
:O1/84/050/00444/Aν i!7/    :l1/24/040/00004/AM17/     0401.2017 13042017
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait ftr their comrrents. The
case stands deferred for re-listing on 13.04.201 7.

Case No。 :11/22/84-

ALC3/2016

HQ Filc

Party Namc:GAURAV
INTERNATIONAL

RLA F‖ c

Mect No/Datc:24/84-

ALC3/2016
23.02.2017

Status
Deferred

Status
Deferred

64 Lic.No/Datc:0510401086 Dcfcr Datc:
:01/84/050/00417/AM17/    :05/23/040/00486/AM!7/ 04.01.2017 1304.2017
Decision: committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and lC. NoiAu"for their comments.' NC decided to wait fortheir comments. The case stands deferred tbr re-listing on 11.04.2017.
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Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that tlreapplication has been referred to DC(MSME) and ic. Noiaa ror their comments. NC decided to wait for,their comments. The case stands deferred for re-listing on 13.04.201 7.

(66)

Casc No.378 M/s Loyal Tcxtilesル!i‖ s Ltd
NC Mceting No 24/AM― 17 dt 23 02 2017
actuJ″ h,ld on o9 o3.2017

Filc No OI/84/050/00189/ANlll

RA.FNo 35/24/040/00020/AMIl

vヽas dccidcd by NC in its lllcCti1lg No.30/84 datcd 2!.102010.  NC decided tO defcr thc casc fOr re―
listing

on i3.04.2017.

Case No.379 M/s.JPM Exports Pvt Ltd
NC Mceting No.24/AM-17 dt 23.02.20!7

actua‖ y held O:l o9.o32017
Filc No.O1/84/50/00176/パ M― 16/DES‐V

RA FNo 02/24/040/00085/AM16
rr'\atron or norms ln respect oI Advance Authorization No.0210206023 dated 29.07.2015 

'-._-=_---
Decision: Committee considered tt .
details submitted in this case and observed thatthe deficiencf lefter has been issued to rhe firm on 19.09.2016
to furnish the CAD and sample of the product. The reply is not received from the finn. NC decidecl to waitfor their reply. The case stands deferred for re-listing o,i t:.0+.zo t z.



(68)

Case No 380 M/s. Violet Apparels Pvt. Ltd.
NC Meeting No.24/AM-17 dt 23.022017
actua‖ y held on 09.032017

Filc No.01/84/050/00398/AM‐ 13/DES―V

RA.F.No.05/24/040/00371/AM13
Fixation of norms for export product“ Shoes(Full Shoes Mens)against the Annual Advancc Authorization
No.0510341894 dated 28.122012.

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details subrnitted in this case and observed that the finn has requested for fixation of norms as their case was
re.iected by NC in its meeting No. 02/84 dated 28.12.2012. NC decided to defer rhe case for re-listing on
13.04.2011 .

(69)

〔lasc No 381 M/s. Shankar Packa ln
NC Meeting No.24/AM― 17 dt
23.02.2017 actua‖ v held on 09.03.2017

F‖eNo.O1/84/050/00033/AM― 17/DES―V

RA FNo 03/95/040/00905/AM16

ModittcatiOn ofnorms in rcspect ofAdvance ALlthOrization No 0310804041 dated 20.042016.

Decision:Committeeconsideredthecaseasperagendaalorrgwithothe,releva@
details submitted in this case and observed that the firm has requested for amendment in input for itemslo. 9
viz Relevant UV Stabiliser Master Batch as 2oh of Resin content in the Exporl Product which was decided by
NC in its rneeting l3184 dated 29.09.2016 against the above said Adv. Aurhorisation. NC decided to defer
the case for re-listing on 13.04.2017.

(70)

Casc No.382 M/s.Loyal Tcxtilcs Mi‖ s Ltd
NC Meeti:lg No.24/AM― 17 dt 23 02.2017

actua‖ y held On 09 03 2017
Filc No 01/84/050/00136/AM13

RA F.No 35/24/040/00003/AM13

Rc―flxation of norms againstthe Advance Authorization No.3510038573 dated 15.06.2012

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through tlre
details submitted in this case and observed that the firm has requested for enhancement of ceiling froi lq%
to 26oh for import of dyes and chemicals in input norms for export of Technical Fabric & Garment with
Flame Retardant Finish against the above said Adv. Authorisation which rvas decided by NC in its rneeting
No.49lAMl4dated20.03.20l4. NCdecidedtodefertlrecaselorre-listingon 13.04.2017.

(71)

Casc No 383 M/s. Stand2l Exports (lndia) Pvt. I-td.
NC Ⅳlecting No.24/AM-17 dt 23 02.2017
actua‖ y held on 09.03.2017

File No.O1/84/050/260/AM‐ 12/DES―V

RA.F No.04/24/040/00218/Aル 112
Fixation of norms for cxport product“ Shocs(Fu‖ Shocs Mens)against thc Advancc Authorization No.
0410129701 dated 21.10.2011

Decision: Comrnittee considered the case as per agerrda alongwith other relevant papers and *"nt th.ough tte
details subrnitted in this case and observed that the firm has requested for fixation of norms as their case was
rejectedbyNCinitsmeetingNo.3Tl84dated 15.12.2011. Committeealsoobservedthatthecasehasbeen
referred to DIPP on02.02.2017 for examine /comments of the case. NC decided to wait for their comments.
Tlre case stands deferred for re-listing on 13.04 .2017.
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(72)

Casc No.384 M/s. Arnit Exports Pvt. l-td.
NC Mccting No.24/AM‐ 17 dt
23 02 2017 actua‖ v hcld on 09 03 2017

File No.01/84/050/419/AM― 16/DES―V

RA FoNo 02/24/040/00179/AM16

Fixation of norms for regularization of Adv. Licence No. 0210206430 dated 08.01.2016

Decision: Commiffee considered the case as per agenda alongwith other relevant papeir and *.tlt
through the details submitted in this case and observed that the deficienc1,, letter has been issued to
the firm on 01.12.2016 through e.mail. to furnish the Style Nos and efficiency in tlre CAD of the
product. The repl;- is not received from firrn. l-herefore the Comntittee could not calculate the
requirement of inputs and constrained to reject the case.
RA concenr ma), take necessaryi action subject to compliance of other usual conditions.

(73)

Casc No 385 M/s. Radnik Exports. New, Delhi
NC Mcctillg No 24/AM― 17 dt 23 02 2017
actua‖ y hcld On 09.032017

Filc No OI/84/171/294/AM17/DES― V

RA.F No 05/27/039/00025/Aル 114
Fixation of norms for the cxport product・ `Ladics TOp,made out of 100%Nylon knittcd(nct)fabriC With
cotton embroidcw cuttablc 、vidth 52'｀ , GSM I13+/― 100/O agaillst thc AnnLlal Advancc Authorization No.
0510374402 dated 24.12.2013

ueclslon: Uommlttee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case and observed that the application has been referred to DC(MSME) and Tb.
Noida for their comments. Accordingly', Commiftee decided ro ratify tlre norrns as applied for by the firrn
in respect of the Advance Authorisation issued in this case as per cAD.
GSM should match in import and expor-t.
RA concern may take necessary action subject to cornpliance of other usual conditions.

(74)

Casc No.386 M/s. Radnik Exports, Nerv Delhi
NCヽ4ccti1lg No 24/AM― 17 dt 23.022017
actualけ lcld On o9.03.2017

File No 01/84/171/292/AM17/DES― V

RA F.No 05/27/039/00005/AM15

Fixationofnormsfortheexportproduct..LadiesTop.rnade",io
56", GSM I l5+/- 10% against the Annual Advance Authorization No. 05 t0390128 dated 05.08.2014.
Decision:CommitteeconsideredthecaseaSperagendaalong*i
the details subrnifted in this case artd observed that the application has been referred to DC(MSME) and Tb,
Noida for their commerlts. Accordingly. Committee decided to ratilv the norms as applied for by the firrn
in respect of the Advance Authorisation issued in this case as per cAD.
GSM should match in irnport and export.
RA concern may take necessary action subject to compliqnce of other usual conditiops.

Casc No.387 M/s Radnik Exports,Ncw Delhi
NC Mceting No 24/AM-17 dt 23.022017
aCtLla‖ y held On 09 03.2017

File No.O1/84/171/293/AM17/DES― V

RA.F No.05/27/039/00026/AM14

レ

(75)



Fixation of norms for the export product ( I ) "other outer Carments Ladies Top (Sty'le : Prem C Dafne) made
out of 100% Polvester woven dved fabric. width 57", CSM 105+/-10%o and (2) Ladies Shorts (Style : Prem C
Dafne) madeout of 100% Polvester woven dyed fabric. width 57". GSM 105+1-10% against the Annual
Advance Authorization No. 05103744l7 dated 24.12.20lt3
Decision: Committee considered the case as per agenda alongwith other relevant papers. Accordinglr,.
Committee decided to ratifu the norms as applied for by the firm in respect of the Advance Authorisatiorr
issued in this case as per CAD.
GSM should match in irnport and export.

I RA concern may take necessary action sub.iect to compliance of other usual conditions. I

(76)

Casc No 388

File No.01/84/!62/165/AM17/DES― V

Fixation of norms for export product・ =GENTS SHIRT FULL SLEEVEヽ VITH H00D MADE OF 100ツ 6
COTTON YARN DYED WOVEN FABRIC GSM 145(Tolcrancc+Or― 10%).Stylc No D3767068 against

ial Advance Authorisation Scheme as ision of para 4.04 (a) ( I ) of FTP-2015-2020.
Decisiolt: Vide their letter dated 03-03-2017 M/s. Shahi Exporls Pvt. Ltd. have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the case as
per agenda along with other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved tlre input output norms as applied
for. The copy of the applicatiorr is forwarded to the concerned RA f'or further necessar) actiorr arrd
compliance of other usual conditiotts. There is no need to send the case to DGFT (HQ) fbr fixation the porms
again.
CSM should match in rt and ex

(77)

I decided to def'er the case for re-listing on 13.04.2017

M/s Shahi Exports Pvt lン td

NC Meeting No.24/AM-17 dt 23 02 2017

actua‖ v hcld on 09 03.2017

Casc No.389

NCルlccting No 24/AM― 17 dt 23 02.2017
actua‖ y hcld on 09.03.2017

M/s. Citizen Technical Textile Pvt. I-td
Filc No.01/84/050/067/AM17/DES― V

RA F.No 52/24/040/00003/Aレ l17
Fixation of norms againstthe Advance Authorization No.5210041867 dated 21_042016

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on 13.01.2011 for re-open their above
said Adv. Authorisation as the case was rejected by NC in its rneeting No. l5184 dated 21.04.2016. NC

(78)

Casc No 390 M/s Richa Global Exports Pvt.Ltd

NC Meeting No.24/AM― 17 dt.23.02.2017
actua‖ v held on 09.03.2017

F‖ c No.01/84/171/290/AM17/DES― V

Fabric Contenl changed to Ladies Romper45% Cotton 5l% Polyester 4o/o Spandex Yarn Dyed Knitted Fabric
GSM 180(+/-10%)Sty'leNo.4423l3(2)LadiesDressof 45YoCotton5l%Poly,ester4o/oSparrdexYarnDyed
Knitted Fabric GSM 180 (+/-10%) Style No.442605 insread of (l) Ladies Romper of 48oh Cottorr 48%
Polyester 2% Spandex Yarn Dyed Knined Fabric GSM 180 (+i- l0%) Style No.442313 (2) Ladies Dress of
48% Cotton 48% Polyester 2o/o Spandex Yarn Dved Knitted Fabric GSM 180 (+/- l0%) Stvle No. 442605
Decision: Vide their letter dated 04-03-2017 M/s. Richa Global Exports Pvt. Ltd. have requested to change
the fabric content to Ladies Romper 45%o Cotton 5loh Polyester 47o Spandex Yarn Dyed Knitted Fabric
GSM 180(+/-10%)St.v"leNo.4423l3(2)LadiesDressof 45%oCotton5l%Polyester4o/oSpandexYarnDyed
Knitted Fabric GSM 180 1+7-10%) Style No.442605 instead of (l) Ladies Romper of 48%o Conon 48%

に



(80)

Polyester 2% Spandex Yarn D1'ed Knitted Fabric GSM 180 (+/- l0%) St-'-le No..1.12313 (2) Ladies Dress of
48% Cotton 48% Polyester 2o/o Spandex Yarn Dyed Knitted Fabric GSM 180 (+/- l0%) Style No.442605
under Special Advance Authorisation. The case was earlier considered and fixed the input output norms in the

Norms Committee Meeting No. 23lAMl7 dated l6-02-2017 actually held on 02-03-2017. Committee re-

considered the case as per agenda alongwith other relevant papers and went through the details submitted in
this case. Committee agreed with the request of the firm and approved the input output norms as per details
mentioned above. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norms again.
GSM should match in im

Fi!cNo 01/84/162/161/AM17/DES― V

Fixation of nonns for exporl product Ladies Shirt (Full Sleeve) Style No. RM8 7685054 Made of 100%

Cotton Woven Yarn Dyed Fabric GSM I l0 (Tolerance + Or - l0%) against Special Advance Authorisation
vision of para 4 04(a)(l)Of FTP-2015-2020.

(81)

Casc No.391 Ⅳ1/s Shahi Expolts Pvt l′ td

NC Meeting No.24/AM― 17 dt 23.022017
actua‖ v hcld on 09 03 2017

Filc No 01/84/162/167/AM17/DES― V

Fixation of norms for export product Mens Trouser Made of 100% Nylon Dyed PU Coated Woven Fabric
GSM ll4 (Tolerance + or - 10%) Style No. WM8008 against Special Advance Authorisation Scheme as per

of FTP-2015-2020.

Decision: Videtheir letterdated 07.03.2017 M/s. Shahi Exports Pvt. Ltd. have requested forfixation of norms
for above said export product under Special Advance Authorisation. Cornmittee considered the case as per
agenda along with other relevant papers and went tlrrough the details subrnitted in this case. As per
CAD/CAM and other details provided in this case. the Committee approved the inpr-rt output norms as applied
for. The copy of the application is forwarded to the concerned RA for fufther necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM should match in import and ex

Case No 392 M/s. Shahi Exports (P) Ltd.
NC Ⅳlccting No 24/AM― !7 dt 23 02.2017
actua‖ y hcld on 09.03.2017

Filc No O1/84/162/162/AM17/DES― V

Fixation of norms for export product(l) Cirls Dress (Style No. CX8-7169517 made of 100% Cotton Woven
Dyed Fabric GSM 220 (Tolerance + Or - l0%) (2) Babies Gannent (Dress) Style No. CT8-7169572 Made of
100% Cotton Woven Dyed Fabric GSM 220 (Tolerance + Or - l0%) agairrst Special Advance
Authorisation Scheme as per provision of para 4.04 (a) ( I ) of FTP-201 5-2020.
Decision: Vide their letterdated 03.03.2017 M/s. Shahi Exports (P) Ltd. have requested for fixation of norms
for above said export product Lrnder Special Advance Authorisation. Committee considered the case as per

agenda along with other relevant papers and went through the details submitted in this case. As per

CADiCAM and other details provided in this case, the Committee approved the input output norms as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM shoLrld match in import and export.

Casc No.393 M/s.Shahi Exports Pvt Ltd

NC ⅣIceting No.24/AM― 17 dt 23.022017
actua‖ v llcld on 09 03 2017

Scheme as
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Decision:Videtheirletterdated03-03-20l7M/s.Shu
norms for above said export product under Special Advance Authorisation. Committee considered the case as
per agenda along with other relevant papers and went through the details subrnitted in this case. As per
CAD/CAM and other details provided in this case. the Committie approved the input output norms as appliedfor' The copy of the application is forwarded to the concerrred RA for further necessarv action and
compliance of other usual conditions. There is no need to send the case to DGFT (He) for fixation the norms
again.
GSM should match in import and e

う
´

０
０

NC Mccttng No.24/AM-17 dt.…
actually held on 09.03.2017

File No.O1/84/171/295/AM!7/DES― V
M/s.Richa Global Ex rts Pvt. Ltd.

Fixation of nOrms for export product(I)Ladies TOp Madc Of looO/。
POlyester Dyedヽ vOven Fabric GSM

125(十/_10%)alollg with lndian Fabric Stylc No.442704(2)Ladics TOp of 1000/。
 POlvcster Dved WOven

14フヽ[′ ~lυ 70ノ alo‖ 3 Willl in01an raDric stylc No.442704(2)Ladics TOp of 1000/。  POlycstcr Dycd VVOvcn
Fabttc GSM 125(+/― 10%)a10ng with indian Fabric Swlc No.442558 against Special Advance AuthorisatiOn
O^]、 ^_^^^_^ ――― ・    ́  ´̂ .   _  ^___
旦CL91119 as per prOvision ofpara 4.04(a)(1)Of FTP-2015-2020.

DedJo■ Vde ttdr崎■er d五                  百
norms fOr abovc said expOrt product under Special Advance AuthorisatiOn COlnm ittec cOnsidercd the casc as

pcr agcnda a10ngwith Other relevant papers and 、vent through t1lc deta‖ s submitted ill t1lis casc ノヘS per
CAD/CAM and other details provided in this case,the Comlllittee approved thc inptit Output norms as applicd

for. Thc cOpy Of the applicatiOn is for、 vardcd tO thc cOnccrned RA for fLlrtller neccssary action and
compliallcc OfOthcr usual conditions.Therc is no nced tO scnd thc casc to DGFT(HQ)for 

ЯxatiOn thc norms
again.

GSM shoLrld match in im

GSM shOuld match in im

Decision: Vide their lefter dated 07.0
norms for above said export product under Special Advance Authorisation. Committee considered the case as

:lgだltllT農消「le霧l:Ъ派幌薔lltil11ll還、tirilililiittlll:IIIII:illillijllli
for. Thc cOpy Of thc applicatiOn is fOr、 varded t0 1
compliancc OfOthcr usual cOnditiOns.Therc is nO nced

agaln.

Case No. 395 M/s Richa Global Exports Pvt Ltd.
NC Mecting No 24/AM― 17dt 23.02.2017
actually held on 09.03.2017

File No O1/84/171/296/AM17/DES_V

FixatiOnofnOrmsforexpOnPI?d望
91`1)≒
al191 ShOns of98%CO■ On 2%Spandex Dyed WOven Fabric G雨

215(十/_100/0)Style No.7269530,7279530,7289530(2)Ladies ShOrts of 98%COttOn 2%Spandex Bleached
1ヽ/∩、′On 口。k":^ nc、 ′ ぅlξ  /1′ l Anハ  ハ  1  、,   _^´ ^.Woven Fabric GSM 215(十 /_10%)Stylc No.7269530,7279530 against Special Advance Authorisation

.04ぃ)(1)Of FTP_2015-2020
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